171 Deaths in
Demonstration Agaiost Cooch-Bebar Refugee
O Service In Cooch-Behar

4154, SHRI B K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether demonstrations and deputa-
tions were lodged by the District Chhatra
Parishad and other Congress workers in
Cooch-Behar District against a foreign mi-
ssionery under the title *‘Cooch-Behar Re-
fugee Service” working in Cooch-Behar;

(b) whether Government have ascer-
tained the views of those demons-trators and
duputationists; and

(c) il 50, the action taken in the matter?

THE DEPUTY MINISTER IN LTHE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b)., The Dist-
rict Chhatra Parishad and the Yuva Con-
gress are reported to have demonstrated
against the foreign missionary,working un-
der the Cooch Behar Refugee! Service, de-

t manding that he should leave_the country. _j
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%7 (c) On the basis of the information
available with Government, it cannot be sald
that any action is called for.

2.00 12 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED DFATH OF FOUR PERSONS AS A
RESULT OF A BLAST IN BEAS-SUTLE! PROJECT

SHRI VIRBHADRA SINGH (Maadi):
Sir, I call the attention of the Minister of
Irrigation and Power to the following mat-
ter of urgent public importance and I pe-

quest that he may make a statement
thereon :—

“The reported death of four persons
and l?ﬂol-ll injuries to many others in a
!ﬂut in & tunnel of the Beas-Sutlej Pro-
ject i: Mandi District, Himachal Pra-

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N, KUREEL): At about
10 p.M, 0n 23rd Apri,, a minor blast was
dope for making a small pit for carthing of
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the railway track about 3 miles inside the
Baggi end of the Baggi-Pandoh tunnel. Ab-
out 2 Kgs. of explosives were used for exca-
vating the pit measuring 6' x .’ x 5'. As
soon as the blast was fired, the sound of a
sccond blast was also heard almost simul-
taneously. The electric lines and the ventila-
tion system went out of action. The Work-
men and supervisors who were standing
well away from the site of the pit were plu-
nged in darkness and in panic, started run-
ning out, but they could not escape from
the gases of the explosiouns.

The mouth of the tunnel is about 3
mites away from the site of the accident.
The information regarding the accident was
communicated from the nearest telephone
located about 1000 feet away from the
place of incident. Medical aid and relief was
immediately rushed to the site to rescue the
people and all of them were moved out and
given first aid, Four of them expired on the
way to hospital. Another about 67 persons
affected by gases and minor injuries received
treatment at the Project hospital in Sunder-
nagar and except for 4 all have been dis-
charged. These 4 persons have received only
minor injuries and are expected to be dis-
charged within a week.

Preliminary reports indicate that about

‘ 50 Kgs. of oxplosive which had not beéen

consumed in blasting the full face of the
tunnel in the earlier blast was stored in
wooden boxes about 150 ft. away form
the site of the pit which is considered safe.
It is found that 50 Kgs. of explosive some-
how exploded within a fraction of a second
after the minor charge of the pit was blas-

ted. A departmental snquiry has alreads
been instituted to find out the cause of the
sccond explosion.
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : It js obious from the

statement of the Minister that some explo-
sive was left at some place, We are told
that this was kept at a safe aistance. We
do not regard it as & safe distance. [Instead
of a departmental enquiry we want a judi.
cial enquiry into the death of four persons
because the departmental enguiry would
vitimately justify has safe distance We
want to know whether the judiciary also
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[Prof. Narain Chand Parashar]

feels that it is a safe distance. Secondly,
ander the Workmen's Compensation Act
only those who are drawing up to Rs. 499
would we entitled to compension. The
statement simply refers to workmen and
supervisors. It does not indicate the salary
of these people and whether any of them were
supervisors who draw more than Rs. 499
per mensem. May 1 also know whether
this limit of Rs 499 includes the house rent
and compensatory allowance ? Here I may
refer to similar incident which occurred
some time back at Talwara, which is an-
other unit of this Beas Link Project.

May I know, after reports reached the
Ministry—they might have reached—about
the incident that happened at Talwara, what
safety measures to forestall the occurring of
such incidents in future 7 We want to know
the specific measures which the Government
have taken in order to sec that such inci-
dents do not occur in future,

Secondly, may I know the exact pay
scales of persons involved, if there are any
among these four, who are not entitled to
the compensation 7 1 feel, the ceiling of
Rs. 499 per mensem fis very low specially
when pay includes all the allowances admi-
ssible to the emloyees of this category,

SHRI B. N. KUREEL: The persons
who have died are Shri Ram Singh,
F. S R.; Shri Damodar, Beldar; Shri Vyapak
Chand, Works Mistri and Shri Amin Chand,
Dispenser. 1 think, they all will be covered
the Workmen's Compensation Act. There
is no difficulty about it. About the limi-
tation of Rs. 499, 1 myself am thinking that
the limitation is very low and this should be
increased. We will think about it.

About the Talwara incident, I do not
have any information about that. But 1
will inquire as to whether there has been any
such previous incident in this Project Itself.
I think, adequatc measures have been afready
taken. This is a technical committee which
has been constituted and it will go into the
whole thing. It does not suffice, we will
consider some other measures, But, at
present, I thiok, this committee is sucient
and it will inquire into the whole cireums-
tances in which this incident occurred,

SHRI CHANDULAL CHANDRAKAR
(Durg) : [ want to know from the hon.
Minister why there has been delay in paying
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compensition 30 far. The Government
should pay the compensation Immodiately,
Secondly, I woull also like to know
whether on account of thbis Incident, the
construction of the tuntel will be delayed
and, if s0, by what time, Thirdly, If the
Government has found the person who was
responsible for keeping 30 Xg. of explosives
at whatover the distance, 150 ft. orso 1
want to know whether he has been suspen-
ded. The inquiry f going on and these
things will be delayed and, by the time the
report comes, the person responsible for it
may be transferred. Will the Government
think of suspending him a¢ the moment ?

SHKI B. N. KUREBEL : These boxes
were kept at a distance of 150 ft, and the
place was considered to be a safe place.
Nobody is responsible for that because it was
not a mistake of anybody to keep the boxes
there. There is nobody to be punished or
suspended or anything like that for that be-
cause the place was quite safe. As to whether
the construction of the tunnel will be delayed
on a account of this incldent, it will not be
delayed, The work has already been started on
24th at 12 P. M. There is no queation of
dealy. As regards the compensation, it will
be given.
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DeLH1 AND HeAvy ELECTRICALS (INDIA)
L1D., BHOPAL

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : 1 teg to lay on the
Table & copy each of the following papers
(Hindi and TEnglish versions) under sub-
section (1) of section 619A of the Compa-
nios Act, 1956 :—

(I) () Review by the Government on
the working of Bharat Pumps
and Compressors Limited, New
Delhi, for the period 1st Jan-
uary, 1970 to 3ist March, 1971,

(ii) Annual Report of the Bharat

Pumps and Compressors Limi-

ted, New Delhi, for the period

1st January, 1970 to 3lst

March, 1971 alobg with the

Audited Accounts and the

comments of the Comptroller

and Auditor General threon,

[Placad in Library. See No.

LT—1850/72]

(3) (i) Review by the Government on
the working of the Heavy Elec-
tricals (India) Limited, Bhopal,
for the year 1970-71.

(ii) Annual Report of the Heavy
Electricals (India) Limuted,
Bhopal, for the year 1970-71
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon, [placed in Library. See.
No. LT-—1851/72]

TAS AND JPS (APPOINTMENT BY COMPETI-
TIVE EXAMINATION) AMENDMENT
REGULATIONS, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA). 1
beg to lay on the Table a copy ecach of the
follewing Notification (Hindi and English
versiops) under sub-section (2) of section
3 of the all-India Services Act, 1951 —

(i) The Indian Administrative Ser-
vice (Appolntment by Competi-
tive Examination) Amendment
Regulations, 1972, published in



